
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENcH 

C.P. No.351 OF 2003 
I N. 

0.. A. No.241 OF 2003 

Ne, Delhi • this the 25th day of Februay, 2004 

HON'BLE SHRI R.K. UPADHYAVA, ADMINISTRATIVE MEMBER 
HON'BLE SHRI SHARAT BHUSHAN, JUDICIAL MEMBER 

1.. 	Sultan Singh Negi, 
3/o Shri Bagh Singh, 
ASS t t. Cook, 
Diesel Training Hostel, Diesel Shed, 
Tughiakabad.. 

r/o Sihadpur Vi1lage, 
P.O. Tipet 
Fai idabad. 	 - 

2. 	Satya Narayar Mandal 
3/o Late Shri Neel Kanth Maridal, 
RR Bearer 
Diesel Training Hostel, Diesel Shed, 
Tughiakabad. 

R/o 301, Bhatta Colony, 
Sihadpur, 
P.O. Tilpet, 
Far idabad.. 

3.. 	Ashok Kurrar,  
s/o Shri Anant Rairnat h 
RR Bearer 
Diesel Training Hostel • Diesel Shed, 
Tughiakabad.. 

rc 	'. 	i I .. 	1 0 . L 

South Avenue,, 
New Delhi. 	 Petitioners 

(By Advocate 	Shri K.N.R. Pillal) 

Versus 

ri 	, 	i.. 	-. Shri V.K.Hggal di, 
Divisional Railway Manager, 
Delhi Division Northern Railway, 
State Entry Road, 
New Delhi-hO 001, 	 Respondent 

(By Advocate 	Shri \/..3.R. Krishna with 
Shri Ashani Bharua ) 

ORDER (ORAL) 

Heard Shri K.N.R. Pillal, learned counsel of 

the applicants/petitioners and Shri V.3.R. 	Krishari 
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respondents the order of the Tribunal has been 

complied with, 	in any case, the applicant is still 

aggrieved of the orders passed in compliance of the 
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still feels aggr ieved by the order, j would be open 

for him to contest the same in separate proceeding in 

accordance with law. 3o f a r as this Contempt Petition 

is 	concerned • Lie same is disposed 	f and not icc 

issued is discharged. 

PMARAT BMU333HAN) (R..K. UPDHYAYA) 
JUDICIAL MEMBER 	 ADMINISTRATIVE MEMBER 

/ r av 


